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CENTRAL ADMINISTRATIVE TRIBWAL 
3 	 BANGALORE BENCH 

/ 

Commercial Complex (BDA) 
Indirenagar 
Bangalore - 560 038 

Dated * 19 JAN1989 
CONTEMPT 

TITICN (CIVIL) APPLICATION NO 	327 to 409, 410 to 4169 417 t2o129 & 434 to 442/88 
IN APPLICATION NOS. 218 to 239, 263 to 281 9 283 to 303, 415 to 4b, 625 to 6319 632 to 637 9 

647 to 653s. 769 to 771.& 866 to 871 	I88(F) 

Ap.pl46ajs) 

Shri P. Chandex flohan. & 111 Ors 

To 

1, Shri I.M. Shari?? 
Advocate 
35 (Above Hotel Bwagath) 
1st Main, Gandhinagar 
Bangalore - 560 009 

2. Shri R.S.A. Rao 
Accotjtent General 
(Accounts & Entitlements) 
Karnataka 
Bangalore - 560 001  

Respondent() 

V/s The Accountant General (A&E), Karnataka, 
Bangalore & 2 Ore 

Shri S. Venkataraman 
Secrefary 
Ministry of Finance 
Department of Expenditure 
New Delhi - 110 001 

Shri N.S. Padmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

3, Shri T.N. Chaturvedi 
Comptroller & Auditor General of India 
No. 10, Bahadur Shah Zafar Marg 
New Oelhi - 110 002 

Subject : SENDING COPIES OF ORDER PASSED BY THE BEçH 

Please find enclosed herewith the copy, of ORDER/M/;MXX 
C.P.(Civil) 

passed by this Tribunal in the above said/applications) on 	189 

JEPU~Y REGISTRAR 
End 	: As above 
	

( LID IC I AL) 



4t 



.P(Civil) Nos. 327 to 409, 410 to 4169  417 to 429 & 434 to 442/88 

P. Chender Nohan & 111 ore 	 V/a 	The AG (A&E), Karnataka, Bangalore & 2 Ore 
.I.M. Shariff 	 M.S. Padmarajaiah 

3 Dy 	 Office Notes 	
f 	

Orders of Tribuna' 

1B.1.198c 	 KSPV/LHARM 

C,P. 410 to 416/88(r) 

Petitioneby ShriI.,Sharif?. 

Respondents by Shri M.S.Padrnaraejah, 

In these petitions made under 

Section 17 of the Administrative 

Tribunals Act, 1985 and the Contempt 

of Courts Act, 197/1, the petitioners 

have moved this Tribunal to initiate 

Contempt of Court proceedings against 

the respondents for non—implementation 

of the orders made in their favour 

by this Tribunal.. 

Shri Padmarajaiah, learned 

Senior Central Government Standing 

Counsel appearing for the respondents 

brought to our notice that the 

Hon'ble Supreme Court had stayed the 

operation of the orders made in favour 

of the petitioners and, therefore, 

submitted that these Contempt of 

Court proceedings are liable to be 

dropped. We find this submission 

of Shri Paijmarajajah is correct. On 

	

. 	 this, these contempt proceedings are 

iab1e to be dropped. We, therefore, 

Y drop the contempt proceedings. But 

I i the circumstances of the cases we 
) 

rect the parties to bear their own 

Z"OA OBS 
C.P. No.327 to 409, 

411 to 429 and  
434 to 442188(!) 

Petiticineis by Shri I.A.Shariff'. 

Respondents by Shri 1.S 4  Padrnarajaiah. 

2. 	In these petitions made under 

Section 17 of the Administrative Tribunals 

Act, 1985, and Contempt of Courts Act, 

1971, the petitioners have moved this 



1- 
(K,s.PUTTAsWAMY)n' 
UICE CHAIRVAN 

18.1.1989 

-I 

(L.H.A.R1Ô)T1'  
N(MBER (si) faj-P? 

18.1.1989 

In the Central Administrative 
Tribunal Bangalore Bench, 

Bangalore 
C.P.(Cjvjl) Nos. 327,to 4099  410 to 4160  417 to 429 & 434 to 442/88 

P. Chander Mohan & 111 Ors 	 V/s 	The AG (k&E), Karnataka, Bangalora & 2 Ors 

Order Sheet (contd) 	 - - - -, 
I.N. Shariff 
	 ri.. 	omarajuan 

Date 
	 Office Notes 

	 Orders of Tribunal 

Tribunal to initiate contempt proceedings 

against the respondents for non-implemen-

tation of the orders made in their favour 

by this Tribunal,.. 

	

3. 	Shri Padmarejaiah, learned Senior 

Central Government Standing Counsel, 

appearing for the respondents placed 

before us, orders made by the authority 

in favour of the petitioners pursuant to 

the orders of this Tribunal subject to 

the terms and conditions specified therein. 

We are of the view that the aforesaid 

orders of the authority which would 

eventually result in payment to the 

petitioners implementtha orders 

made in their favour by this Tribunal. 

In these circumstances we consider it 

proper to drop these contempt proceedings 

against the respondents. We, therefore, 

drop these contempt proceedings against 

the respondents. But in the circumstances 

of the cases we direct the parUes to bear 

their own costs, 

-.. 	.- 	...-..... 	.. 	.- 	 .1 
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D.No .7/89/Section-I V-A 

SUPREME COURT OF INDIA 
MEW DELHI 

Dated:9th February, 1989 

From: 

The A$sistant Registrar 
Supreme Court of India 
New Delhi. 

To 

hRegistrar 
/ Central Administrative Tribunal 

\ / Bench at Bangalore 
Comiercial Complex (B.D.A.) 
Bangalore - 560 038 

s xor ex-Darte S 

IN THE MATTER OF: 

CIVIL APPEALS NOS.726-32 OF 1989. 

The Accountant General, Karnataka . Q .. 	Appellants/ 
Petitioners. 

Versus 
Smt.S,arla Kumari and others. 	 Respondents. 

Sir, 

I am directed to forward herewith for your information 

and necessary action a certified copy of the Order of this Court 

tated 6th February, 1989 passea in the applications above-mentioned. 

Yours faithfully, 
, 

jV' & 
	 ASSISTA1?TT iiGISTRAR. 

ASI 
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RECISTEb 

CENTRAL ADcIINISTRATIVE TflIBUNAL 
BANGA LORE BENCH 

Commercl&l. Comp].ex(BDA) 
Indireriaar 
Bangalore - 560 038 

Dated s 21 APR1988 
APPLICATION NCS. 	647 to 653 	 /88(r) 

W.P. NO. 

applicant 

Sat S. Sarale Kumari & 6 Ore 
	V/s 

To 

1, Sat S. Sarela Kumari 

lIe K. Padmavathamma 

Shri Azeezulla Baig 

Shri B. Suryanarayena Rae 

S. Shri C, Srinivaean. 

6, Shri Piohamed Zekaulia N. 

7. Shri N. S.atharema Belle 

(Si Nos. I to 7 - 

S.nior Accoijitente 
Office of the Accountant General 
(Accounts. & Entitlements) 
Karriataka, Bangalore - 560 001) 

S. Dr R.S. Nagaraja 
Advocate 
35 (Above Hotel agath) 
tat Main, Gandhinegar 
Bangalore - 560 009 

es_pondent 
The Accountant. General(A&C), Karflataka, 
Bangalore & 2 Ore 

The Accountant General 
(Accounts a Entitlements) 
Karnateka, Bangalore - 560 001 

The Co.ptto&lSr & Auditor General 
of India 
No. 10, Sah8dur Shah Zafar Narg 
New Osihi - 110 002 

The Secretary 
Ministry of Finance 
(Department of Expenditure) 
New Delhi - 110 001 

Shri N. Vasudava Rae 
Central Govt, Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER/X/2NYRZMxRB$ 
passEW 	 81-4-8 by this Tribunal in the above said application on 	2 -. 

DEPUTY CGSAR 	/ 
(JUDICIAL) 	- 

\'Encl z As above 



7 
BE FORE THE CE NTBAL ADMINISTRATIVE T RI BIJNAL 

. 	 BANGALORE BEI'CH: BANGALORE / 
DATED THIS THE TWENTY fIRST DAY OF APRIL, 1988. 

Present: Hon'ble Shri Justice K.S. Puttaswarny ..Vice-Chairman 
And 

Hon'ble Shri P. Srinivasan 	 ..Member (A) 

APPLICATION NOS. 647 TO 653 OF 1988 

• SMT • S. SARALA KUMARI, 
Aged 39 years, 
Wife of G. Jeevan, 

K. PADMAVATHAMMA, 
Aged 51 years, 
Daughter of late K. Keshavamurthy, 

SRI AZEEZULLA.BAIG, 
Aged 50 years, 
Son of M. Abdul Sattar Baig, 

SRI.B. SURYANARAYANA RAO, 
Aged 46 years, 
Son of late B. Lakshminarayane Rao, 

SRI.C. SRINIVASAN, 
Aged 49 years, 
Son of late S.W. Chinnadurai, 

6 • 	SRI • MOHAME D ZAKAULLA • 
Aged 	(Major) 
Son of Mohamed Peer.S 

7. SRI.M. SEETI-IARAMA HOLLA 
Aged 39 years, 
Son of M. Sannappa Holla 

RA) % 	(Applicants 1 to 7 are working as ,' slST Senior Accountant, in the 0/0 the 
Accountant General, Karnataka, Bangalore) 

(Dr. M.S. Nagaraja.....Advocate) 

)  

0 g 	 Vs. 

The Accountant General, 
(Accounts and Entitlement) 
Karnataka, Bangalore-1. 

The Comptroller and Auditor 
General of India, 
No.10, Bhadur Shah Zafar Marg, 
New Delhi-hO 002. 

The Government of India, 
by its Secretary, 
Ministry of Finance, 
(Department of Expenditure) 
New Dethi-hlO 001. 

(Shri M. Vasudeva Rao....Advocate) 

Applicants 

Respondents 



I 
These applications having come up 

for preliminary hearing this day, Vice Chairman 

made the following: 

Ii fl fl fl fl 

Applicants by Dr. M.S. Nagaraja. Admit. 

At our direction Shri M. Vasudeva Rao, learned 

Additional Central Government Standing Ciounsel takes 

notice for the respondents. We have heard learned counsel 

for both sides. 

2. 	 The facts and circumstaices and the 

questions that arise for determination in these 

cases are similar to those in NANJUNDASWAMY AND 

OTHERS v. ACCOUNTANT GENERAL AND OTHERS (A.No. 

1327 to 1332 Of 1986 decided on 7/8.7.1987 since 

reported in 1987 (3) SLJ (CAT) 531). The distinction 

and difference if any sought to be made by the 

respondents has also been rejected by, us in THE 

ACCOUNTANT GENERAL AND OTHERS v. S/IT. VASANTJ-L4 AND 

OTHERS (R.A. No. 29 to 45 of 1988 dated 25th March, 

1988. 

For the self same reasons stated 

in Nanjundasw.amyss and Smt. Vasantha 'IS cases, the 

claim of the present applicants for i revision of 

pay scales with effect from 1.11986 instead 

( 	 1.4.1987 as sanctioned by Government erits 
\ 	

.\ v. 

)Eosideratjo' and, therefore, we uphold the same ) 	Ill 	 . 
) o/ the principle de similibus idem est judicium 

NIG like cases the order is the same. 

In the light of the fioregoing, we 

make the following orders: 

(1) We declare that the pp1icants 



-: 	3 	:- 

areentjtlecf to the benefits 

of revision of pay scales as 

sanctioned by Government of 
India in their order dated 
12.6.1987 with effect from 
1.1.1986. 

(ii) We direct the respondents to fix 
the pay of the applicants in 
the said revised pay scale in 
acordance with the instructions 
contained in the aforesaid 
order dated 12.6.1987 of the 
Government of India, with effect 
from 1.1.1986 and extend to them 
all consequential benefits from 
that dateexpeditiously and in 
any case not later than three 
months from the date of receipt 
of this order. 

5. 	 Applications are allowed in the above 

terms. But, in the circumstances of the cases, 

we direct the parties to bear their own costs. 

• 
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RICE CHAIMA4' 	 MEMBER (A) 

TRUE COPY 

DEPU1Y EGISTMR (JT)1\ 

CENTBP4. ADMINISTRATIVE 1RIJNAL 	/ 

BANGALORE 


